TN THE CENTRAL ADMINISTRATIVE TRIBHNAL,
PRINCTPAL BEMH
NEW DELHT .

Date of Decision: 01,06, 1907
OA 1445797

BARL RaM oos BPPLTCANT.

UNTON OF TNDTA & ORS, ... RRSPONDENTS,

CORMN

R THE HONTBLE SHRT TP SHARMA, MEMBER ().

For the Applicant e BMRT BLEL MATHER

For the Respordent. SN

1. Whether Remorters of looal
by @l lowed tx the Tude
7. To be reforved to ths Repo

JUDGEMENT  (ORAL)
(DELIVERED RY MHON'PLE SHRT J.P. SHARMA MEMBER(T 1)

The  spplicant  Babuo Ram wes appointed as

Class-TV in 1958 and was promobed in O
Parcel erk at Railway Station, Delhi n 197720 Tn

1970, he was  altlotted o Railway Quacter. He was

s to Ambala Cantt in 1985, In the month

tramsfore

of Ootober, 1986 from there e was b ransferred  to

Dhoel .  Me was again posted bSack to Delhi e May,
1987, On  his reeposting he was issued a notice of

careallation of  allotment  in July, 1987, The

teant approached the  District Judce . Delhi
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Tudere remanded  the matber observing nat since the

co ey bave now staved  for about

OFfacer may  oonsider his

Plaviaaticn. This ffioer, of

(s

turted down the oxf the

[0 3 ) R

wher  adopted  the  same  legal  line of

under 2

o O of the PP oAct, 1971 and

od that by the order

saine . b
stion of the

aarlier Tor

applicant.

in this case has,

Yo dated 14.5.92.

bl re e

-3 the learned counsel Tor the

length  and  the Case was

Judgement . After the aacond Case was

21

again requeste

prveac) COUTISE

e st bo o withdraw 30 as% Aduring the course of the

ey put to the  lea rrved

W @ (i

e order of the District Judge dated

1.4.97. has not been chal lenged. He, therefore,

winba bo withdraw the application.

T the above clroumstances, the learned

coupsel is o allowed  to withdraw this application,

according to law.
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Howreverr . The Jesrmed coumnsal o
should e done and be should be al lowsd to

o with Viberty to file

Thie  appd o

-] Loat ion.,

T the abowe clroumstances, the applicant

ahall e free to file another application, subdect

to law of 1imitation.
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